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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 491 OF 2022 

 

IN THE MATTER OF : 

ABHISHEK PANDEY                                       ….. APPLICANT 

VERSUS 

MoEF&CC AND ORS.                                 ….. RESPONDENTS 

 

OBJECTIONS/REPLY ON BEHALF OF APPLICANT 

TO THE REPORT SUBMITTED BY MEMBER 

SECRETARY, SEIAA DATED 06.02.2024 

 

MOST RESPECTFULLY SHOWETH : 

 

1. That in MPSEAC 465th Meeting dated 07.11.2020 it was 

wrongly recorded that PP has submitted DSR Report as the 

mining site in question Village-Thatara Sand quarry never 

included in DSR. 

 

 With regard to reference of letter No. 4236 dated 03.09.2020 

no distance has been mentioned as it is averred there that 

within 10 Kms. there is no Eco-Sensitive Zone, therefore, 

wrongly recorded that the proposed site is located 1138 

meters from ESZ. 

 

 Clearly admitted that it’s a case of riverbed sand mining on 

Son River and part of lease is submerged meaning thereby if 

mining site is sub-merged then obvious situated on the Bank 

1112



of Son River and as per description in Notification Bank of Son 

River is an Eco-Sensitive Zone. 

 

 Response dated 07.11.2020 by the PP to the queries has not 

been uploaded in the file no. 7882/2020 on MP SEIAA website 

for reference. 

 

 Despite above mentioned wrong information with regard to 

distance of site from ESZ matter has been recommended for 

grant of prior EC. 

 

 A true copy of the minutes of the MPSEAC 465th Meeting dated 

07.11.2020 is annexed herewith as ANNEXURE-R-1. 

 

2. MPSEIAA 645th Meeting dated 27.11.2020 : That despite 

without any re-examination of authencity of information 

provided with regard to distance of mining site from the ESZ 

Environment Clearance has been granted to the PP. 

 

 A true copy of the minutes of the MPSEIAA 645th Meeting 

dated 27.11.2020 is annexed herewith as ANNEXURE-R-2. 

 

3. That Environmental Clearance granted to PP vide letter no. 

5059 dated 07.12.2020. A true copy of the Environmental 

Clearance dated 07.12.2020 is annexed herewith as 

ANNEXURE-R-3. 

 

4. That a complaint dated 18.05.2021 has been sent to Member 

Secretary, SEIAA, Bhopal. M.P. regarding Sand quarry of 

Village – Thatara falls within the periphery of ESZ as per the 
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Notification. A true copy of the compliant dated 18.05.2021 is 

annexed herewith as ANNEXURE-R-4. 

 

5. That on the compliant dated 18.05.2021 Member Secretary, 

SEIAA issued a letter dated 01.06.2021 to the Collector, 

Singrauli and Field Director, Sanjay Tiger Reserve, Sidhi for 

examining the factual status with regard to compliant. A true 

copy of the letter dated 01.06.2021 of the Member Secretary, 

SEIAA is annexed herewith as ANNEXURE-R-5. 

 

6. That MPSEAC 505th Meeting dated 24.07.2021 took note of 

compliant dated 18.05.2021 and with regard to Eco-Sensitive 

Area recorded that in the Ekal Pramana Patra it is mentioned 

that the proposed site is located 1138 meters away from ESZ 

of Son Ghariyal Wildlife Sanctuary and the compliant be sent 

to SEIAA for onward necessary action. It is wrongly recorded 

because in letter No. 4236 dated 03.09.2020 with Ekal 

Pramana Patra no such fact mentioned therein as stated 

above. 

 

 A true copy of the minutes of the MPSEAC 505th Meeting dated 

24.07.2021 is annexed herewith as ANNEXURE-R-6. 

 

7. That in MPSEIAA 682nd Meeting dated 26.08.2021 it was 

recorded in response to the letter dated 01.06.2021 of Member 

Secretary, MP SEIAA to Colletor, Singrauli & Field Director, 

Sanjay Tiger Reserve, the Collector, Singrauli sent letter no. 

3152 of 23.06.2021 taking note of following documents : 

 

1. As per DFO, Singrauli letter dated 01.05.18 the proposed 

mining site is 15 km away from forest boundary. 
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2. As per Tehsildar, Chitrangi letter dated 16.04.18 the 

proposed mining site is 02 km is away from Son-Ghariyal 

WLS. 

3. As per Field Director, Sanjay Gandhi Tiger Reserve letter 

dated 07.03.18 the proposed mining site is 2.138 km is 

away from Son-Ghariyal WLS and 1.138 km away from 

Notified ESZ of Son-Ghariyal WLS. 

4. As per In-charge Forest Officer, Mirzapur Forest Division, 

U.P. letter dated 16.05.21. the arial distance from the 

proposed mining site is 1.740 km away from Kaimur WLS, 

U.P. and 1.0 km away from Notified ESZ of Kaimur WLS 

U.P. 

 

 And after detailed discussion, it is observed that the factual 

status and information regarding the distance of proposed 

mining site from boundary of the Notified ESZ of Son-Ghariyal 

WLS duly certified by from Field Director, Sanjay Gandhi Tiger 

Reserve is still awaited. 

 

 A true copy of the minutes of the MPSEIAA 682nd Meeting 

dated 26.08.2021 is annexed herewith as ANNEXURE-R-7. 

 

8. That with regard to above discussion in the 682nd MPSEIAA 

Meeting, the Member Secretary, MP SEIAA issued a letter No. 

1879 dated 14.09.2021 to the Field Director, Sanjay Tiger 

Reserve and requested to provide actual status and the 

location of mine site with all coordinates to ascertain whether 

the Mine Site comes under notified Eco-Sensitive Zone of Son 

Ghariyal WLS or not at the earliest.  
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 A true copy of the letter No. 1879 dated 14.09.2021 of the 

Member Secretary, MP SEIAA is annexed herewith as 

ANNEXURE-R-8. 

 

9. That further as per online status of letter no. 1879 dated 

14.09.2021 on the website of Madhya Pradesh State 

Environment Impact Assessment Authority a compliance 

report for the period of June, 2021, December, 2021 received 

by email on 05.01.2022. A true copy of status from website of 

MP SEIAA is annexed herewith as ANNEXURE-R-9. 

 

10. That MP SEIAA granted EC on the basis of NOC’s & 

documents submitted by Project Proponent which are as 

follows :- 

 

i. Letter of Intent dated 27.02.2020. It is submitted here 

that this Letter of Intent was not issued for Village – 

Thatara Sand Quarry. 

 

ii. Letter No. 2109 dt. 08.06.2020 to Executive Director, 

M.P. State Mineral Corporation, Bhopal from Collector, 

Singrauli with regard to inclusion of Thatara in Sand 

Mine Group, Singrauli, reference application dt. 

15.05.2020 of R.K. Transport under Rule 26(5) of MP 

Sand Rules, 2019.  

 

That it is submitted here this inclusion results in non-

commercial excavation of sand into commercial 

excavation of sand which is prohibited under section 29 

of the Wild Life (Protection) Act, 1972 as the mining site 

situated in an ESZ. 
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iii. Letter No. 4326 dt. 03.09.2020 to Project Proponent from 

In-Charge Officer (Mines Branch) Singrauli with regard to 

Single Certificate reference application dt. 11.08.2020 

with Single Certificate. This Single Certificate wrongly 

says no ESZ situated within 10 Kms of mining site. 

 

iv. Mining Plan. 

 

v. Order (4403) dated 21.09.2020 passed by Under 

Secretary, Madhya Pradesh Administration, Ministry of 

Mineral Resources Department, Bhopal that in the tender 

process conducted under MP Sand Rules, 2019 PP has 

been declared successful tenderer and Thatara sand 

mine allotted to R.K. Transport till 30.06.2023. 

 

It is submitted here Thatara Sand Mine allotted to PP for 

commercial excavation of sand from non-commercial 

excavation of sand in an Eco-Sensitive Zone of Son 

Gharial Wildlife Sanctuary is contrary to the provisions of 

Section 29 of the Wild Life (Protection) Act, 1972. 

 

vi. Map of sanctioned area GOOGLE MAP THATARA. From 

the said MAP it is crystal clear that Thatara Sand Mine 

situated in the Mid-Stream of Son River as well as falling 

within the periphery of Eco-Sensitive Zone. 

 

vii. Khasra Form P-II – Son River (Total area 16.9400 

hectare). From the said Khasra Thatara Sand Mine is a 

huge chunk of land falling within the periphery of Eco 

Sensitive Zone of Son Ghariyal Wildlife Sanctuary. 
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11. That it is pertinent to mention here the order dated 

04.01.2023 passed by this Hon’ble Tribunal recording that the 

boundary of the village Thatara where the mining has been 

allowed is within 950 mtrs. from the boundary of the ESZ of 

the Son Gharial Wildlife Sanctuary and such activities are 

prohibited within 1 Km of the boundary of the ESZ. Prima 

Facie, it is evident that EC and mining lease have been 

granted illegally to the proponent. 

 

12. That with regard to the letter dated 27.03.2023 of the MoEF 

& CC stating sand mining site is outside the ESZ boundary 

i.e. 950 meters, firstly, it is submitted here wrongly stated by 

the MoEF & CC as no officer of the MoEF & CC visited the 

mining site ascertaining the distance between mining site and 

ESZ, secondly, the mining site was situated on the river bank 

as this was a river bed mining and the river bank is ESZ 

boundary as per description in notification. 

 

13. That vide APCCF report dated 22.11.2023 distance between 

mining site and ESZ stated to be 1850 meter wrong hence 

denied, firstly, the outcome of letter dated 14.09.2021 by 

Member Secretary, MPSEIAA to the Field Director, Sanjay 

Tiger Reserve has not been placed on record for reference 

clarifying about the distance between mining site and ESZ, 

secondly, as per notification the Son Gharial Wildlife 

Sanctuary is located in Sidhi, Singrauli, Satna and Shahdol 

Districts of Madhya Pradesh and it is spread over 209 

kilometer of length and 200 meters width on both river banks 

of Son Gopad and Banas rivers. Simply drawing map without 

any evidentiary basis cannot be accepted as description 

according to notification will prevail. 
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14. That a new distance has been evolved vide letter dated 

03.01.2024 between ESZ and mining site i.e. 3600 meters 

wrong hence denied as description given in notification dated 

13.12.2016 will prevail according to which mining site thatara 

falls within the prohibited ESZ.     

 

APPLICANT 

 

THROUGH 

 

(VIKAS KUMAR SINGH) 

Place : New Delhi                                                    ADVOCATE 

Date : 09.07.2024                 134, NEW LAWYER’S CHAMBER 

(M.C. SETALVAD BLOCK) 

SUPREME COURT OF INDIA 

BHAGWAN DAS ROAD, NEW DELHI-110001 

MOBILE : +91 9911111246 

EMAIL : vksofficesc@gmail.com 
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STATE EXPERT APPRAISAL COMMITTEE MINUTES        
OF 465th  MEETING 
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11.  Yearly PUC certification for trucks @2000*6  NIL  12000  

12.  Solar lights use at site office  40,000  5000  

13.  First Aid kit & life jackets (5)  15000 5000 

14.  Caution boards for  warning  5000 - 

15.  Development of grazing land along river banks NIL 10000 

 Total  38,45,000  3,57,000  

16. PPE kits, Hand sanitizer etc for Covid-19 awareness 60,000 

 
 

18. Case No 7882/2020  M/s R.K.Transport and Construction Ltd, Shri Sachin Agrawal, 
Prop., 65-A, Transport Nagar, Dist. Korba, CG - 486889 Prior Environment Clearance 
for Sand Quarry in an area of 4.95 ha. (130530 cum per annum) (Khasra No. 01), Village 
- Thatara, Tehsil - Chitrangi, Dist. Singrauli (MP) 

 
This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal. 
The proposed site at Khasra No. 01, Village - Thatara, Tehsil - Chitrangi, Dist. Singrauli (MP) 
4.95 Ha. The project requires prior EC before commencement of any activity at site. 
 

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s 
within 500 meters radius around the site and other requisite information in the prescribed 
format duly verified in the Collector Office (Praman-Patr) letter no. 4236 dated: 03.09.2020 
has reported that there are no more mines operating or proposed within 500 meters around the 
said mine . 
 

The case was presented by the PP and their consultant. PP stated that this is a case of river 
sand mining on Sone River. Moreover, in the Ekal Pramana Patra mentioned that the proposed 
site is located 1138 meters from ESZ of Sone Ghariyal Wildlife Sanctuary. In this context 
vide notification S.O. 4030 (E), December 14, 2016, Son Gharial Wildlife Sanctuary (ESZ)  
also confirmed extent of the ESZ that  is 1.0KM  around the boundary of  Sone Ghariyal 
Wildlife Sanctuary. During presentation it was observed that part of lease is submerged in 
river water for which PP submitted that after rainy season the lease becomes dry and that will 

ANNEXURE-R-1

// TRUE //COPY //
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not mine sand from the submerged area. After presentation the committee asked to submit 
following details:  

 

1. PP’s commitment that no in- stream mining shall be carried out.  
2. Revised plantation details as suggested during presentation (@1500 trees per hactare). 
3. Revised EMP with appropriate additional budget plantation as suggested during 

presentation by the committee. 
 

PP has submitted the response of above queries same date vide letter dated 07.11.2020, which 
was placed before the committee. The mining shall be done as per the approved mine plan by 
concerned DGMs. The EMP and other submissions made by the PP were found to be 
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior 
EC subject to the following special conditions in addition to the standard conditions at 
annexure ‘B’:  

 

1. Production of Sand as per mine plan with quantity not exceeding 1,30,530 cum/year.  
2. Following provisions are made by PP in proposed EMP:  

 
Particular  Capital   Recurring  

Dust Suppression through tanker over Transport road, 1.50 km road * 7.50m (15Rs/km) 

Approx running per day 20.00 km ( 12 trip per day) @200 day = 4000Km 

- 
0.60  

Sub Total  -  0.60  

Plantation (Capital cost) in village area (7400@355rs) 26.27 - 

Maintenance of Plantation (village area & lease area) 6000 @ Rs 45 /- per plant  - 3.38 

Plantation (Capital cost) along the river bank 100no. @145 0.145 - 

Sub Total  26.42  3.38  

Roads repair and maintenance (1.50 km X 7.5mW@2.0 lakh per Km) - 3.00 

Construction of WBM Road (1.50km X 7.5mW@9.0 lakh per Km) 13.50 
 

Sub Total  13.50  3.00  

Personal Protective Equipments (Mask, Gloves, Goggles) for 60 labours @1000  0.60  0.60  
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Medical Checkup facility, first aid and other  welfare activities for 60 labours @1500  0.90  0.90  

Fire fighting arrangement 6kg fire extinguisher @2no @ 2000/-, Caution board,  0.04 0.01 

PUC Certification of vehicles @500 per vehicles - 0.05 

Provision of life jacket, mask for workers 10No.@1500  0.15 - 

Sub Total  1.69 1.56 

MSW Waste Management 04 no. dusts bin capacity @2kg each @1000.00 0.04 0.10 

Sub Total  0.04  0.10  

Environmental Monitoring cost  8.50 6.50 

Sub Total  8.50  6.50  

Total EMP cost  44.82  14.46  

For social upliftment of nearby area.  2.50 0.00 

Sub Total  2.50  0.00  

Grand Total  52.65 15.14  

 

19. Case No 7875/2020  Shri Trilok Patel S/o Shri Madhusudan Patel, Village - 
Maharajkhedi Balkhad, Tehsil - Kasrawad, Dist. Khargone, MP - 451228 Prior 
Environment Clearance for Murrum Quarry in an area of 2.0 ha. (5000 cum per annum) 
(Khasra No. 253), Village - Balkhad, Tehsil - Kasrawad, Dist. Khargone (MP) 

 
This is case of Murrum Quarry. The application was forwarded by SEIAA to SEAC for 
appraisal. The proposed site at  Khasra No. 253, Village - Balkhad, Tehsil - Kasrawad, Dist. 
Khargone (MP) 2.0 Ha. The project requires prior EC before commencement of any activity at 
site. 
 

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s 
within 500 meters radius around the site and other requisite information in the prescribed 
format duly verified in the Collector Office (Praman-Patr) letter no. 3374 dated: 01.10.2020 
has reported that there are 01 more mines operating or proposed within 500 meters around the 
said mine with total area of 04 ha. including this mine. 
 

// TRUE COPY //
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To, 

State Environment Impact Assessment Authority, M.P. 
(Government of India, Ministry of Environment, Forests It Climate Change) 

1. Collector 
Singrouli, 
Dist. - Singrouli (MP) 

Environmental Planning & Coordination Organization 
Paryavaran Parlsar, E-5. Arercs Colony 

Bhopal-4620 16 
visit us http://www.mpselaa.nic.in 

Tei:0755-2466970, 2466859 
Fax : 0755-2462136 

No: I SEIAN21 
Date: 

2. Field Director, 
San jay Tiger Reserve, Sid hi, 
Dist. - Sidhi (MP) 

Sub:- Complainet by Shri Arun Kumar (Ziladhayaksha), Akhil Bhartiya Kamour 
Peoples Front, Office - Village - Lodh.l, Post - Ravartsganj, District -
Sonbhadra (UP). · 

Ref.: Case No. 7882/2020: Prior Environmental Clearance for Sand Quarry in an 
area of 4.95 ha. (130530 cum per annum) (Khasra No. 01}, Village- Thatara. 
Tehsil - Chitrangi, Dist. - Singrouli (MP) by M/s R.K.Transport and 
Construction Ltd, Shri Sachin Agrawal, Prop., 65-A, Transport Nagar, Dist.­
Korba (CG)- 486889. 

With reference to above, please find enclosed herewith a copy of the 
complaint received vide letter dated 28.05.2021 by Shri Arun Kumar 
(Ziladhayaksha), Akhil Bhartiya Kamour Peoples Front, Office- Village- Lodhi. Post 
- Ravartsganj, District - Sonbhadra (UP) regarding above mentioned case. You are 
requested to kindly examine the factual status on the complaint so that necessary 
decision can be taken. 

Encl.: As above 

Endt No./ 07-J-} I SEIAA/21 dtd. 0/· b' ~o 1--) 

(Shriman Shukla) 
Member Secretary 

C~pJ:l_o: 
y- Shri Arun Kumar (Ziladhayaksha), Akhil Bhartiya Kamour Peoples Front, Office 

- Village - Lodhi, Post - Ravartsganj, District - Sonbhadra (UP) for 
information. 

~ 
~~ 

Member Secretary 

ANNEXURE-R-5

// TRUE COPY //
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12. Case No 7882/2020  M/s R.K.Transport and Construction Ltd, Shri Sachin Agrawal, 
Prop., 65-A, Transport Nagar, Dist. Korba, CG - 486889 Prior Environment 
Clearance for Sand Quarry in an area of 4.95 ha. (130530 cum per annum) (Khasra 
No. 01), Village - Thatara, Tehsil - Chitrangi, Dist. Singrauli (MP) 

 
This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for 
appraisal. The proposed site at Khasra No. 01, Village - Thatara, Tehsil - Chitrangi, Dist. 
Singrauli (MP) 4.95 Ha. The project requires prior EC before commencement of any 
activity at site. 
 

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s 
within 500 meters radius around the site and other requisite information in the prescribed 
format duly verified in the Collector Office (Praman-Patra) letter no. 4236 dated: 
03.09.2020 has reported that there are no more mines operating or proposed within 500 
meters around the said mine . 
 

The case was recommended for EC in the 465th SEAC meeting dated 07-11-20 wherein it 
is stated that; 
 

PP stated that this is a case of river sand mining on Sone River. Moreover, in the Ekal 
Pramana Patra mentioned that the proposed site is located 1138 meters from ESZ of 
Sone Ghariyal Wildlife Sanctuary. In this context vide notification S.O. 4030 (E), 
December 14, 2016, Son Gharial Wildlife Sanctuary (ESZ)  also confirmed extent of the 
ESZ that  is 1.0KM  around the boundary of  Sone Ghariyal Wildlife Sanctuary. During 
presentation it was observed that part of lease is submerged in river water for which PP 
submitted that after rainy season the lease becomes dry and that will not mine sand from 
the submerged area. After presentation the committee asked to submit following details:  
 

1. PP’s commitment that no in- stream mining shall be carried out.  
2. Revised plantation details as suggested during presentation (@1500 trees per 

hectare). 
3. Revised EMP with appropriate additional budget plantation as suggested during 

presentation by the committee. 
 

PP has submitted the response of above queries same date vide letter dated 07.11.2020, 
which was placed before the committee. The mining shall be done as per the approved 
mine plan by concerned DGMs. The EMP and other submissions made by the PP were 

ANNEXURE-R-61136
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found to be satisfactory and acceptable, hence committee decided to recommend the case 
for grant of prior EC subject to the following special conditions in addition to the 
standard conditions at annexure ‘B’:  

 

1. Production of Sand as per mine plan with quantity not exceeding 1,30,530 
cum/year. 
 

Based on the above recommendation of SEAC, SEIAA has issued EC as per decision taken 
in their  645th meeting dated 27-11-20”. 

Vide letter dated 18.05.2021SEAC has received complaint from Shri Arun Kumar, Distt. 
President, Akhil Bhartiya Kaimur Peoples Front, Post Robertsganj,  Distt. Sonbhadra, U.P.  
regarding cancellation of EC, which was  issued to M/s. R.K. Transport & Construction 
Limited, (PP- Shri Sachin Agrawal, Prop., 65-A, Transport Nagar, Dist. Korba, CG – 
486889),  regarding  Sand Quarry in an area of 4.95 ha. (Khasra No. 01), Village - Thatara, 
Tehsil - Chitrangi, Dist.  Singrauli (MP). 

 The complainer stated that this was the case of Category- A project hence, EC should be 
issued from MoEF, GoI level. The complainer quoted following points of General 
Conditions (GCs) mentioned under MoEF&CC notification no. 1598 (E)  dated 25.06.2014  
as : 

“Any project or activity specified in category ‘B’ will be appraised at the Central level as 
Category ‘A’, if located in whole or in part within 5 km. from the boundary of :  

(i) Protected areas notified under the Wildlife (Protection) Act, 1972 (53 of 1972); 

 (ii) Critically polluted areas as identified by the Central Pollution Control Board 
constituted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 
1974) from time to time;  

(iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the 
Environment (Protection) Act, 1986, and  

(iv) Inter-State boundaries and international boundaries;” 
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In above context it is stated that this case was dealt in the SEIAA & SEAC by the case no. 
7882/2020 and EC was recommended in the 465th SEAC meeting dated 07-11-20 and EC 
was granted in 645th SEIAA meeting dated 27-11-20. 

The above complaint was placed before the committee and issues raised in complaint were 
discussed and tabulated as below   : 

Sl. 
No.  

Issues raised due to applicability of 
GC 

Comments/ Remarks  

1 Protected areas notified under the 
Wildlife (Protection) Act, 1972 (53 
of 1972); 

 

No adverse comments in the Collector Office’s 
Ekal Praman Patra  (Kahnij Skakha) vide  letter  
no. 4326 dated 03.09.2020. 

2 Critically polluted areas as identified 
by the Central Pollution Control 
Board constituted under the Water 
(Prevention and Control of 
Pollution) Act, 1974 (6 of 1974) 
from time to time;  

 

Vide CPCB letter no. 9678 dated 29.11.2019 
Singrauli (MP) is not falling in   Critically 
Polluted Area.  

3 Eco-sensitive areas as notified under 
sub-section (2) of section 3 of the 
Environment (Protection) Act, 
1986, and  

 

In the Ekal Pramana Patra it is mentioned that 
the proposed site is located 1138 meters away 
from ESZ of Son Gharial Wildlife Sanctuary. 
While as per  ESZ  notification issued vide  
S.O. 4030 (E), December 14, 2016 the extent of 
the ESZ that is 1.0KM around the boundary of 
Son Gharial Wildlife Sanctuary. Hence lease is 
outside of notified ESZ. 

4 Inter-State boundaries and 
international boundaries;” 

MoEF&CC notification no. SO 141 (E) dated 
15.01.2016 stated that general condition shall 
apply except : 
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“River bed mining project on account of inter- 
state boundary”.     

 

Moreover, Collector Office (Praman-Patra) issued vide letter no. 4236 dated: 03.09.2020 has 
reported that there are no more mines operating or proposed within 500 meters around the 
said mine hence this case was appraised as Category- B-2. 

Considering above facts committee observed that SEAC recommended the case as per the 
provisions stipulated in the EIA Notification, 2006 and complaint with above justification 
may be sent to SEIAA for onward necessary action.  

 

 

                  (A. A. Mishra)               (Dr. Praveen Chandra Dubey)                                                                                                                            
Secretary                                                                        Chairman 
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2/24/24, 12:38 PM Madhya Pradesh State Environment Impact Assessment Authority

https://mpseiaa.nic.in/mpseiaa_applicationstatus_case7801.html 1/1

7882 7882/20
1(a)

M/s R.K.Transport and
Construction Ltd, Shri Sachin
Agrawal, Prop., 65-A, Transport
Nagar, Dist. Korba, CG - 486889,
Email - jiyoji23[at]gmail[dot]com,
civil[at]rktcgroup[dot]com, Mobile
- 07759246613

Prior Environment
Clearance for Sand
Quarry in an area of
4.95 ha. (130530
cum per annum)
(Khasra No. 01),
Village - Thatara,
Tehsil - Chitrangi,
Dist. Singrauli (MP)
[176210]

03-
10-
20

3547-
48/SEIAA/20
dated 03-10-
20

Sent to SEAC. EC recommended in 465 SEAC
meeting dated 07-11-20. EC granted in 645 SEIAA
meeting dated 27-11-20.  EC issued vide letter no.
5059- 60/SEIAA/20 dated 07-12-20.Case sent to
SEIAA for onward action in 505 SEAC meeting
dated 24-07-21.  It is decided to write a letter to
obtain actual status & the location of mine site with
all coordinates duly certified by the Field Director,
Sanjay Tiger Reserve to ascertain whether, the
mine site comes under Notified Eco-Sensitive Zone
of Son-Ghariyal WLS or not in 682 SEIAA meeting
dated 26-08-21.  Letter no. 1879-80/SEIAA/21 dated
14- 09-21 to Field Director, Sanjay Tiger Reserve - to
provide factual status & the location of mine site with all
coordinates to ascertain whether the mine site comes
under Notified Eco-sensitive zone of Son- Ghariyal or
not as earliest.

Compliance
report for the
period of June
21, Dec. 21
received by
email on 05-
01-22.

ANNEXURE-R-9

// TRUE COPY //

1145

https://mpseiaa.nic.in/pdfs/EC_7882.pdf
https://mpseiaa.nic.in/pdfs/EC_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf
https://mpseiaa.nic.in/pdfs/Letter_7882.pdf

	bef4708b7a61312035e39724b90b519d57f2924fee694e051f22251eb7ceb8c1.pdf
	10bbbc53094c59ae42fadb6b599c93b884ae2084d510559d45c6526f795c15cb.pdf
	10bbbc53094c59ae42fadb6b599c93b884ae2084d510559d45c6526f795c15cb.pdf


